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New Delhi this the 3rd February, 2016 
 
 
Hon’ble Shri Sudhir Kumar, Member (A) 
Hon’ble Shri A.K.Bhardwaj, Member (J) 
 
 
RA No.232/2014 
 
T.R.Sahrawat      Applicant in OA/Respondent in R.A.  
 
(By Advocate: Shri A.K.Trivedi) 
 

Versus 
 
Kendriya Vidyalaya Sangathan & Ors. ...Respondents/Applicants in RA. 
 
(By Advocate: Shri S.Rajappa) 
 
 
 
CP No.439/2014 
 
T.R.Sahrawat S/o Shri Mange Ram Sehrawat 
R/o H.No.743. H-Block, Palam Extension, 
Sector-7, Dwarka, New Delhi-110077.   ...Petitioner.  
 
(By Advocate: Shri A.K.Trivedi) 
 

Versus 
 
Shri Virender Swaroop 
Vice Chairman, KVS, 
Department of Higher Education, 
Ministry of HRD, Room No.122-C, 
C Wing, Shastri Bhawan, 
New Delhi-110001.      Respondent. 



 
(By Advocate: Shri S.Rajappa) 

(2) 
 

ORDER (ORAL) 
 
Shri A.K.Bhardwaj, Member (J): 

 
The respondents have sought review of the order by referring to 

certain documents produced as part of the original record and submitting 

that the reasons for rejection of the appeal were contained in a separate 

document, i.e. Annexure-II to the appellate order.  It is difficult to take a 

view that the Annexure-II was part of the order passed by the appellate 

authority, particularly when his signature is not there on the annexure. 

The said document was also not part of the record of the OA.  In the 

wake, the plea put forth on behalf of the review applicants that the 

Tribunal should have gone into the Annexure-II cannot be accepted.  

Besides, the view and finding of the appellate authority should form part 

of its order and the order cannot be supported by the reasons contained 

in separate sheet not even signed by any one far less the appellate 

authority.  

2. The Review Application is devoid of merits and is accordingly 

dismissed.  No costs. 

CP No. 439/2014 
 

Since we have dismissed the Review Application, counsel for the 

respondents seeks four weeks further time to implement the order of the 

Tribunal.  Allowed.  The C.P. stands disposed of.  

 



 
(A.K. Bhardwaj)          (Sudhir Kumar)  
  Member (J)             Member (A) 
 
/kdr/ 
 


